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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAO

TUESDAY, THE EIGHTEENTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 857 OF 2026

Wdt Appeal under clause 15 of the Letters Patent Appeal Preferred Against the
Order Dated 0110412026 in W.P No. 4363 of 2026 on the file of the High Court.

Between:

G. Chakradhar Goud, S/o Ramakrishna Goud, Aged about 39 years, Occu.
Politician, Ri./o H.No.1-1-2115, Vivekananda Colony, Narsapur Chourasta,
Siddipet District, Telangana -502103.

...APPELLANT
AND

1. The State of Telangana, Rep. by its Principal Secretary, Municipal
Administration and Urban Development Department, Secretariat, Hyderabad.

2. The District Collector, Siddipet District, Telangana.

3. The Director of Town and Country Planning, Government of Telangana,
Hyderabad.

4. The District Panchayat Officer, Siddipet District, Telangana.

5. The Mittapalli Gram Panchayat, Rep. by Panchayat Secretary, Siddipet
Mandal and District, Telangana.

6. The Siddipet Urban Development Authority (SUDA), Rep. by its Vice-
Chairman,Siddipet District, Telangana.

7. Surabhi lnstitute of Medical Sciences, Rep. by its Chairman, Mittapalli Village,
Siddipet Mandal and District, Telangana -502375.

...RESPONOENTS



l.A. NO: 3 OF 2026

Petition under Sectron 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to suspend

the order passed in WP.No.4363 of 2026,dated.01.04.2026 of the Hon'ble Sri Justice

N.V.SHRAVAN KUMAR during the pendency of the appeal.

LA. NO: 4OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to direct the

Respondent authorities to take appropriate action, in accordance with law, against

the unauthorized construction raised by Respondent No.7, pursuant to and basing

upon the statutory notices dated 17.O3.202O, 20.O1 .2025 and 24.02.2025 already

issued by the Respondent authorities.

Counsel for the Appellant: SRl. PALLY VINOD KUMAR REDDY

Counsel for the
Counsel for the
Counsel for the

Gounsel for the

Counsel for the

Counsel for the

Respondent No.1: GP FOB MCPL ADMN URBAN DEV
Respondent No.2 & 3: GP FOR REVENUE
Respondent No.4: Ms SHAZIA PARVEEN,

GP FOR PANCHAYAT RAJ &
RURAL DEVELOPMENT

Respondent No.5: SRI PRADEEP REDDY KATTA,
SC FOR GRAM PANCHAYAT

Respondent No 6: : SRI PUTTA KRISHNA REDDY,
SC FOR SUDA

Respondent No.7: Ms T. PREETI REPRESENTING
SRI K. PRATIK REDDY

The Court made the following: ORDER
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IN THE HIGH COURT FOR THE STATE OF TELANGANA

THE HON'BLf, THE CHIEF STICE SRI APARESH KUMAR SINGH

AND

THE HON'B r,E SRI JUSTICE G.M.MOHIUDDIN

WRIT APPEAL No.857 of 2026

Dated:18.08.2026

Between:

G.Chakradhar Goud
... Appellant

and

The State of Telangana,

Rep. by its Principal SecretarY,

Municipal Administration & Urban Developrnent Department'

Secretariat, Hyderabad.

and 6 others.
...Respondents

JUDGMENT:

Leamed counsel Sri Patty Vinod Kumar Reddy appears for the

appellant.

Ms. Shazia Parveen. Iearned Government Pleader lor Panchayat

Raj & Rural Development Departrnent. appears tbr respondent No 4

Sri Pradeep Reddy Katta. Iearned Standing Counsel fbr Gram

Panchayat, appears fbr respondent No.5

AT HYDERABAD
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l-ealnerl counsel Ms. Shan,ani Gudipati. representing Sri Krishna

Rcddr Putta. earned Standine Counsel for Siddipet Urban Development

Authoritr. appcars tbr respondenr No,6.

Learncd counsel Ms. l'.Preeti. representing learned counsel

Sri K.Pratik Rcddy. appcars tirr respondent No.7.

2. Thc *r'iL petitioner is tlte appellant aggrieved bv thc impu-ened

drrection con[ained in the order dated 01.04.]026 passed lll

\\ .P.No..li6l ol'1016 in thc lollo$ir1s terrrs

'-ll. Rccor.ltnc Ihe .Lrirnr ssion: rrade b1 the learned Stancrng Counsel for
Resporrdcn \os.(r anil 7. and rlirhout going inro rhe merits of t,tc casc and since
thc resPonclcnt \o.l had srLbnrrtted tegulanzatiolt applicatrcn. this writ pctrtron is

dispos(d ol Jrrecrine Responrlenr No.6 to considcr ancl pass a)propriate orders
on th!'r.sul.rrLTation itpplrcation receire'd on 14.06 l0li rritlrir.a period of (0,1)
lbur rr ceLs liom t:te daic ol- rccelpt of cop) of thts order arrd respondent No.i
shall n,tt tu.ikc an\ aLnher construction until such,trders are prssed It is made
clear rl-aL tlrii Courl has not etprcssed an,'opinron on the title atd rrghts accrued
to the pcli,ioneI on thc rcspondent \o.7. Sincc thc mattet ]lertains to the
perrnission .rntl appror.als rclalitl.q to the constructions made by espondcnt No.7,
it is lcti opcn lo respondcnt \os.l to 6 to take approprjate a.tions stnctll in
accorJ,rncc r iL lr larr

l3 -\;i:or.i:nglr. lhi' rr111 1lq1;1,,',n is disposed ol. ivlisc:llaneor s applications. if
any pcnrling. shall ;tanti ciosctl \o order as to costi. '

3. Thc appellanr approached the learncd \lrit court alleeing the

acti()n on rhe. parl of thc olllcial resporldcnts in lrermitting illeeal and

Lrnauthorisr.d c()nstruction b1 respondent No.7 despite statutory notices

issued upon it. as illegal and arbitrar),. During the corrrse of hearing of

rhc case. il $.ts brr)ught to thc notice of' the learnerl u,rit court that

|esl)ondent Nr,.7 had fi)lrdc an application lbr regularisation of the



- 3

construction on 24.06.2025. Therefore, the learned writ court, instead of

lbnning an opinion about the construction being unauthorised or not,

deemed it proper to direct respondent No.6 - Siddipet Urban

Development Authority, to take a decision on the regularisation

application of respondent No.7. which is their statutory responsibility

under the Telangana Urban Areas (Development) Act, I 975 (hereinafter

referred to as, ''the Act ol 1975"). Section 14 thereof deals with

application lor permission and Section 46-,4' deals with regulation and

penalization of construction of buildings in deviation of sanctioned plan.

Sections l4 and 46-4. of the Act ol 1975 read as under:

"14. Application for permission. - (J) Every person or body including a

depanment ofthe Government desiring to obtain the permission referred to in

section l3 shall make an application in l!riting to the Authority in such form and

containing such particulars in respect of the development to which the

application relates as may be determined b) regulatrons.

(2) Every application under sub-section ( l) shall be accompanied b-r,- such

fee as may be prescribed and a copy of the title deed of the land duly aftested by
a Gazetted Officer of the Covemment together with an urban land ceiling
clearance certificate if thc extent of the land exceeds the ceiling lrmit or an

affidavit declaring that the total extcnt of Iand held by such holder, his or her

spouse and unmarried minor children does not exceed the ceiling limit.

Proyided that no such lee shall be necessary in the case ofan application
made by a Depanment of rhe Government, or any local authority.

(3) On receipt ofan application for permission under sub-section (l), the
Authority, after making such enquiry as rt considers necessary, in relation to any
matter specified in clause (d) ofsub-section (2) ofsection 7, or in relation to any
other matter, shall by order in writing either granr the permission, subject to such
conditions, if any. as may be specrfied in the order or refuse to grant such
permission.

(4) Where permission is relused. the qrounds of such refusal shall be

recorded in writing and communicated to the applicant in the manner determined
b) regulatlons.
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(-i) Il $irl)in rinetr days after the receipt ofanl application made unde|
lhis 5(-ction lor prrrnLssion. or ofanl inlor.ntation or furll:er infolrlation required
Ltndet rtle-r or r.qLtla onS. the Authorit-,- has neither grallteJ nor refusecl its
pernr ssLor. such permission shall be deemed to hare been granted; and the
applicxnt n'ta) ploceed ro carry out thc development but not s(, as to contravene
anv ol tlte Dro\lsions olthis Act or an) rules or resulations mace under this Act.

(6) The ,\utho.ir\ shall keep a register.ol applications for permis.;ion
under this \cction n such li)rm as ma) be determined b\ rcgularions.

l') [hc ,arLl reqrl.r shal] conrain such par:iculars includrng infolnrarion
as to rh0 manner rn \!hich applications lor pennission have bt:en dealt with, as
rna) lr,: de:errrincLl L,r re-gulations and shall be arailablc tbr inspection b1 anl
nlenrb.:r oi rh( l\ubllc (iurins specitied hours on palment tl- such fie. not
c\ceedinq rupe.s ll\e. as nra\ be derclnrined b) regulatrons.

(S) \\'here perntis:ion is rclised under rhis secrion rhe applicant or an,,.
person e lai:rinl llroush hrnr shall nor be enrirled ro gct refund rtthel'eepaidon
the apl)licalion foI perntissron-

J6-A. RegUlation and pcnrli$ation of constructior of buildings in
dcriatron ofsanctioned plan:- \orrithstanding anythinl conrained in the Act.
in th. iase of (ir,ln] Prnchal,als falling in Llrban Devcopmcnr Authorit) areas.
the \':ar-Chai tr.ln ntar rcgulate and penalise the construction ol buildrngs.
mad( h\ th: orrncr- trr br an indrridual as the case ntal bc. rLnauthorrsedll or in
deviatron oathe sanctioned plan as on 28.10 2015 as a one timJ measure as per
the pr'ocedure and by lerying such penal amount as mar be prescribed and upon
palmenr of ruch erlount. lll pendins or contemplatcd proceedings and action rtf
enfor.r'nrenr shall be clecrled to hale been llithdrau,rr anc the cornpetent
authorrt\ stall is:ue rcccssan occupanc) Certiflcats ro thc owner or the
indilrtl.ral a: th. ca<e ra\ hc.'

burl(linss

-1. fhc coustruction ot'the structures \\as made in the rear 2016

Section 46-.\ ol the 1\ct ol 1975 rvas substirute(l *ith eflect from

construction has bcen tnade unauthorisedlt or in rleviation of the

31 .10.201 5 ir rel'crs to rcgulation and penalization of construction of

rnrde bt o\\ncr or br an individual. as the case ma\, be

unautholiscdl) ol in derration of the sanctioned plall as on 28.10.2015

as I one tirne rneastLre as pcr the procedure and by lewing such penal

irrlrount as rra\ he prescrrbcd. It contenlplates both situations if the
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sanctioned plan as on 28.10.2015. The application for building

pertnission was made by respondent No.7 on 10.02.2016. Apparently,

no permission was granted within the stipulated period under Section

l4(5) of the Act of 1975 from the date of the application. Respondenr

No.7 has carried out construction treating it to be a deemed sanction

under Section 14(5) of the Act of 1915. The appellant's grievance is

against such construction purportedly without any formal sanction.

Since the Act of 1975 provides lor regulation and penalization ol

construction of buildings in deriation of sanctioned plan, the question

rvhether the construction was unauthorised or can be regularised is to be

decided by the competent authority fbr\hich an application has been

made by respondent No.7 on 24.06.2025.

5. In the aloresaid lacts and circulnstances and the relevant

provisions of the Act of 1975, the learned writ court rightly did not take

a final decision on merits on the plea raised by the appellant, as the

application for regularisation was pending belore the concerned

respondent authority.

6. Learned counsel for respondent No.6 submits that the appellant

would also be heard and alloued to make any objection while

considering the application lor regularisation ol construction made by
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r,

rcspondent Nrr.7. In rhat event. the concern of the appcllant is aiso taken

care ol

l. In the totalitr ol the lacts and circurrstances. the provisions ol

lar'i rakcn not(r abo\ e irnd upon consideration ol the rival submissions or

thc Iearned eounsel lbr the par.ties. rve do not firrd an1. ground to

intcrlere in the irnpugned order. Howevcr, rvhile taking a decision by

thc concernecl authorit\ on the application for regulerisatron rnade by

rcspondenr \rr.l. arr opportunitr shall also be proi,ided to the appellant

to ll le his,rhjtcrion

8

as lo costs

l he rvrit appcal is accorrlinglr dismissed. -l-here 
shall be no order

\lisccilrrneous applications pending. it ani. shall stand closed

,TRUE COPY//

SD/- V.KAVITHA
DEPUTY REGISTRAR
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\ secttoru oFFrcER

One CC to SRI PALLY VINOD KUMAR REDDY, Advocate tOpUCl
Two CCs to GP FOR MCPL ADMN URBAN DEV, High Court for the State of
Telangana, at Hyderabad [OUT]

3. Two CCs to GP FOR REVENUE,
Hyderabad [OUT]

High Court for the State of Telangana, at

To, l

1

2

4

5

Two CCs to GP FOR PANCHAYAT RAJ & RURAL DEVELOPMENT, HighCourt for the State of Telangana, at Hyderabad [OUT]

One CC to SRI PRADEEP REDDY KATTA, SC FoR GRAM PANCHAYAT[oPUC]

SC FOR SUDA [OPUC]
6. One CC to SRt pUTTA KRTSHNA REDDY
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7. One CC to SRI K PRATIK REDDY' Advocate [OPUC]

8.Two CD CoPies

DAN

TKS
#-



HIGH COURT

DATED: 1810812026

ORDER

WA.No.857 ot 2026

DISMISSING THE WRIT APPEAL

WITHOUT COSTS
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